Central Administrative Trinunal o
Pcincipal Bench, New 3elhi, / @
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0A-1276/94

HON'SLS MR, JWBTICL CHITTUR S ANKAR AN NAIR, OHAIRMAN
HON'3LE MR, S,P. 3ISWAS, MoM3aR (A)

New Delhi this thes 19th day of Npvember, 1996,

Shri Brahama Upadhyay,

S/o 3hri Sheetal Upadhyay,

C/o Shri Babu Ram Dabey,

Peem Kunj, Near Malakpur,

Khanjarpur,

Roorkee-247 667, (UP), P Anpplicant

{(through Shri KN, Bahuguna, advocate)

VETSUS

1. Council of Scientific &
Industrial Resesarch
PANUS ANDHAN BAAJANE
Rafi Marg,
ey 3Blhi=1,
through its Joint Secratary (A),

Z, dir=sctor, A :
Central Building Res=zarch Instituts,
Roorka=247 667(UP).

2, Shri Ranveer Singh,
S/o Shri Lal Singh,
“R/o flalakpur, Khanjarpur,
Roorke=247 667,

4, ‘Shri Vikram Pal,
working ss Peon,
Central Building Research Institute,
Rpoorke=247 667,

5. Shri Hira Lal,
working as Peon,
Central Building Rasesarch Institute,
Roorke=247 667(UP), Raspondants
(through Shri V, K, Rag, advacate)

The application having been heard con 19,11.7¢506 the
Tribunal on the samz day deliverad ths followings

R DR
Chettur Sankaran Nair (3), Chairman

Applicant seeks a diruction to sscond respondant

to engags him as a casual laboursr on ths basis pof the
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order in DA=-1941 and 1989 tg 1993 of 1389, \T% is not
clear wheth:r hs was a party to those orders, Cven if
he wsre, on=z order cannot be enforced through an indspendent
original g plication, Wo decline jurisdiction and dismiss

the application, No costs,

Jated, the 19th day of Ngvember, 1996,
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(8,9, Risiac} - (thettur Sankaran Nair (3))
Member (A) Chairman




